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e / ORDER

This appeal by the assessee is directed against the ex parte
order passed by the CIT(A), Pune on 16-04-2014 in relation to the
Assessment Year 2014-15.

2.  We have heard both the sides and perused the relevant
material on record. It is seen that the 1d. CIT(A) passed the order
ex-parte qua the assessee and dismissed the appeal as time barred,
which was late by 30 days. The reason for the delay was stated to
be family marriage. Considering the totality of the facts and

circumstances of the case, we are satisfied that the delay was due
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to bona fide reasons. As such, the delay i1s condoned. The
impugned order is, ergo, set aside and the matter is remitted to the
file of the 1d. CIT(A) with a direction to dispose of the appeal
afresh on merits as per law after allowing a reasonable opportunity
of hearing to the assessee.

3. In the result, the appeal is allowed for statistical purposes.

Order pronounced in the Open Court on 01% December, 2021

Sd/- Sd/-
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